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/ﬂ/ 0.a 256/2004

' : | 11.2.2005 present: The Hon'ble Mr -M.K.Gupia.
: Member (J).

e ' . The Hon'ble Mr .K_.V.Prahladan.

r/\' : Member (A).

None appears for the parties. X=mkkom
Notices were issued vide order dated
8.11.2004 and thereafter the matter was
listed on 14.12.2004 and 28.1.2005.n
suchAcircmnetances, the C.A. is admitted.
o ' Respondents are directed to file reply
9G-3- o8 s ~ within six weeks.
- ~ ‘ " ypist on 30.3.2005 for orders.
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Bervics Cowplated. | . sivarajan, Vice~Chairman.
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47 . . @M M tﬁa request of learned counsel

tts.for the_ parties the case is ad journed
.t0 34542005, Written statement, if any,
in the meantime. |
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on behalf of Mr.M.Mishra, learnea
counsel for the applicant an adjourn~
ment is soughte Post on 27.7.2005,

2

Vice-Chairman '
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post the matter on 12,8.05,

AN Ozda/yﬁ |

Member Vice=Chdlrman

Heard Mr M. Mishra, learned
counsel for the applicant and Mr A.K.
Chaudhuri, Addl. C.G.S.C.

Hearing concluded. Judgment delivered

learned

in open court, kept in

sheets. The application is disposed
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of. No order as to costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

Re

ORIGINAL APPLICATION NO.256 OF 2004

v .

DATE OF DECISION: 12-08-2005.

) Shri Ashish Acharjee . APPLICANT(S)
Mr S.Talapatra & Mr M. Mishra ADVOCATE(S) FOR THE
- | APPLICANT(S)
- VERSUS -
Union of India & Ors. ) RESPCNDENT(S)
Mr A.K. Chaudhuri, Addl. C.G.S.C. ADVOCCATE FOR THE
RESPONDENT(S)

THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN
THE HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to
see the judgment ?

2. To be referred to the Reporter or not? |

3. Whether their Lordships wish to see the fair copy of the
Judgment? ' -

4. Whether the judgment is to be circulated to the other
Benches? -

Judgment delivered by Hon'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH

Original Application No.256 of 2004
Date of Order: This the 12™ day of August 2005

| The Hon’ble Shri Justice G. Sivérajén, Vice-Chairman.
The Hon’ble Shri K.V. Prahladah, Administrative Member.
Shri Ashish Acharjee,
S/o Late Debendra Acharjee,
Resident of Village- Chandigarh, _
P.S.- Melaghar, Distt.- West Tripura. ... Apphcant

By Advocates Mr S. Talapatra and Mr M. Mishra.
- Versus -

1.  The Union of India, represented by the
Secretary to the Government of India,
Ministry of Labour (D.G.E &T), '
New Delhi- 110001.

2. The Director General (EMP)

Ministry of Labour (D.G.E.&T),
New Delhi- 110001.

3. The Assistant Director (Rehabilitation},
Vocational Rehabilitation Centre for
Handicapped, :

\Abhoynagar, Agartala- 799005. ... Respondents

By Advocate Mr A.K. Chaudhuri, Addl. C. G S.C.

oooooooooooo

 SIVARAJAN. [. (V.C.)

 Pursuant to Newspaper Notification inviting applications
for the post of one Vocational Instructor (Metal) in the scale of pay of

Rs.5000-8000/-, the applicant applied for the said post. He was

W



selected and appointed as per offer dated 3.7.2002 (Annexure-3) and
its acceptance. The appointment order is dated 22.7.2002 (Annexure-
4). It isl stated in the said order that the applicant’s appointment is
purely temporary and that the terms and conditions of appointment
shall be governed as mentioned in the OM.No.VRC/AGT/EST/A-
11019-158-61 dated 3.7.2002. After aboﬁt two years the applicant was
served with a Memorandum dated 20.8.2004 (Annexure-7) stating
that the post of Vocational Instructor (Metal) was meant for OBC
comm-uniw and the applicant was appvointed against the said vacancy.
it is further stated that as per the Notification of the Government of
India for common list of OBC, the applicant does not belong to OBC
category and accordingly the appointment to the post of Vocational
Instructor (Metal), which is a post of OBC category is wrong and thus
deserves to be terminated forthwifh. The applicant was asked to show
cause against the said Memorandum. He then submitted a
representation dated 2.9.2004 (Annexure-8). The respondent No.3 by
a cryptic order rejected the representation. The applicant ié aggrieved
by the said order.

2. ~ Mr M. Mishra, learned counsel for the applicant, submits
that the applicant belongs to OBC comvmunity as is evident from the
certificate issued by th?ﬁﬁ% Divisional Officer, Government of
Tripura on 9.4.1998 (Annexure-10) and that the respondent No.3 has
not considered the effect of the said certificate while terminating the |
service of the applicant. The counsel submits that the appli;ant has
put in more than two years of service in the post and that the officer
had not considered any of the relevant matters stated in the

representation while rejecting the said representatiori. Counsel

ot
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submits that there is absolufely no reason stated in the impugned
order for rejection of the representation.

3. We have- also heard Mr AX. Chaudhuri, learned Addl.
C.G.S.C. appearing on behalf of the respondents. He submits that the
list of OBC categories is exhaustively mentioned in the Government
Notification mentioned in the show cause notice and that the
community of the applicant does not fall within the said notification.

4. We have considered the rival submissions. The applicant
in his reply has stated various reasons including the certificate issued
by the said Divisional Officer to establish that he belongs to OBC
community. The order passed by the respondent No.3 (Annexure-9),
needless to say is a cryptic order. It reads thus:

v “In continuation to the Memorandum No.VRC/ AGT/
EST/A-11019/254 dated 20.8.2004 and in pursuance of the
proviso to sub rule (1) of Rule 5 of the Central Civil
Services (Temporary Service) Rules, 1965, I, Shri
Parikshit Mondal, Assistant Director (Rehab) in charge of
Vocational Rehabilitation Centre for Handicapped,
Abhoynagar, Agartala hereby terminate the temporary
services of Shri Ashis Acharjee, Vocational Instructor
(Metal) of this center on 20" September 2004 afternoon
after examining his representation submitted on 2nd
September 2004 which is accepted and rejected for
consideration.”

5. Absolutely no reason whatsoever is there for rejecting the
representation. We are of the view that the respondent No.3 has acted
in a perfunctory manner in dealing with the representation of the
_applicant, who has put in more than two years of service, of course, as
a.probatioher in the post of Vocational Instructor (Metal) under the
. respondents. Since the order does not .contain any reasons for
rejecting the representation we set aside and quash the impugned
order dated 20.9.2004 (Annexure-9). We direct the respondent No.3.

to consider the matter afresh and to pass a fresh order in accordance

with law with reasons after offering a personal hearing also to the

Tors
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applicant within a period of three months from the date of receipt of
this order.
6. ‘The applicant will produce a copy of this order before the .
respondent No.3 for compliance.

The O.A. is disposed of as above. No order as to costs.

. | _ ) ?l
(K. V. LADAN ) - ( G. SIVARAJAN)

AbMNISTRATIVE MEMBER - " VICE-CHAIRMAN

‘ nkm



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

0. A. No...2A5K... o 2004.

01,

02,

Shri Asish Acharjec

S/o. Latc Dcbendra Acharjece
Resident of Villageﬁ- Chandigarh
P.S. Melaghar

Distt, West Tripura,

2eeoo0deonroo APPLI&NT.

VERS U S

The Union of India
=Represented by-

The Secrotary'to the
Governuecnt of India

Ministry of Labour(D.G.E.& T)

New Delhi - 110 001,

The Director General (EMP)
Ministry of Mbour(D.G.E. & T.)

P

New Delhi - 110 001,

Contdececss o-oP/Oz’.



03. The Assistant Dircctor(Rehabilitation)
‘Vocational Rehabilitation Centre for ~
Handicapped, Abhoynagar, Agartala-799 0055

¢seesessses RESPONDENTS.

The Applicant most respectfully states as

L 2

nh der

DETATLS OF APPLICATION

1. PARTICUIARS OF THE ORDER AGAINST WHICH

THE APPLICATION IS MADE,

The Application is made against the Office
Order No. VRC/AGT/EST/A-11019/156 datod 20,09 ,2004
passcd by thc Assistant Dircctor(Rchabilitation),
Vocational Rehabilitation Centre for Handicapped,

Agartala, Tripura, the Respondent No. 3 herein.

2, JURISDICTION OF THE TRIBUNAL,

The Applicant declares that the subjcct-
mrtter of the Order against which he wants redressal

is within the jurisdiction of the Tribunal,

CODtd.o.-.;oP/O:’h
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Je LIMITATION,

The Applicant further declares thai the
application is within thc limitation period pres-

cribed in Scction 21 of the Administrative Tribunals

4, FACTS OF THE CASE,
4e1) The Applicant in response to an Advertise-

ment published in the Employment News vide Ceniral
Employment'Exchange Advertiscment No. 15/2001,

applied for the post of the Vocational Instructor

p——

(Metal) since the Applicant has/had all the guali-

fications mentioncd in the said Advertiscment,

A copy of the said Advertisementi No. 15/01

is annexed hereto and marked as ANNEXURE-1.

4,2) Thereafter, the Applicant was asked to
appear in an Interview/Test for the said post'of_
Vocational Instructor(Metal) by the Call Letter

No, VRC/AGT/EST/A-11016/140-49 dated 31.12,.,2001,

A copy of the said Call Letter dated -
31.12,2001 is annexced herceto and marked

Contd...P/04,
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473) The Applicant on complctiion of the process
‘of selection was offercd the suid post of Vocational
Instructor(Metal) in the Scale of Pay of is, 5000 =
8000 in the Vocational Rehabilitation Centre for
Handicapped at Agartala vide Memorandum No, VRC/

AGT/EST/A-11019-158-61 dated 03.07.2002.

A copy of the said Memorandum dated
03.07.2002 is anncxed hereto and marked
as ANNEXURE -~ 3.

4.4) The Applicant accepted the said Offer of
Apb;intment as per'tﬁe terms and conditions of
appointument as reduced in the said Offer of Appoint-
ment dated.03.07.2002. On acceptance of the said
Offer of Appointment the Applicant was appointed
temporarily as the Vocational Instructor(Metal) in
the Pay Scale of ks, 5000 = 8000 plus other alléw-
ances w.c.f. 22.07.2002(forenoon) in the Vecational

Rehabilitation Centre for Handicapped at Agartala,

‘A copy of thc Office Order No. VRC/AGT/
EST/A-11019/1138-42 dated 22.07.2002

is anncxed hereto and marked as ANNEXURE-4,

Contdeeess /05,
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4.5) The Applicant has given all the benefits

of an cumployec including the bencfits of the Group

Insurance'SCheme, 1990 Wecofe 01.01,2003 which

‘would be cvident from the Memorandum No. VRC/AGT/

EST/A-11025(A A)/2757-59 dated 02,01.2003.

A copy of the said Mcmorandum dated

02.01.2003 is annexcd hereto and marked

as ANNEXURE - 5,

4,6) It would be further cevident from the

Office Order No, VRC/AGT/EST/A-11034/1166-68 dated
25.07.2002 that the Applicant has been cntrusted
with dutics of Vocational Instructor(Metal) and
records, files, keys cte.

A copy of the said Office Order dated

25.07.2002 is anncxed hereto and marked

as ANNEXURE - 6.

4,7) The Applicant has been performing all his
dutics mnd responsibilitics to the entire satisfac-
tion of the authorities and there was no room for
any short-coming in thc devoted scrvice of the

Applicant despitec that the Applicant was shocked

Contdooooooop/%i
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when he received a Mcmorandum No. VRC/ACT/EST/A-11019 -
254 dated 20,08,2004 whereby he was asked to show
cause as to why his appointment should not be tor-
minated after expiry of onc month from the date of

receipt of that Memorandum,

A copy of the said Memorandum dated
' 20,08.2004 is anncxed hereto and marked

‘as ANNEXURE - 7.

4,8) In response o thati Mcmorapdum the Applicanit
submitted his rcply on 02,09.2004 and urged for not
terminating his scrvice as contemplated in the said

Memorandum dated 20,08.200%4,

A copy of the said reply dated 02,09.2004

is annexed hereto and marked as ANNEXURE-S,

4.9) By the Office Order dated 20.09,2004, the
Applicant's scrvice was terminated w.cof, 20.09,2004

(afternoon).

A copy of the said Office Order No. VRC/
AGT/EST/A-11019/256 dated 20,09.2004 is

anncxed hereto and marked as ANNEXURE = 9,

Contvdo A EEN OP/07.0
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' 4,10) The allegation made in. the Memorandum

dated 20.08.2004 is against the record as at the
time of submission of the application for the post
of the Vocational instructor(Metal) and as well as
at the timc of submission of the Offer of Appoint-
ment the Applicant submitted his 0.B.C, Certificate
issucd by thc competent authority stating that the
Applicant belongs to Acharjce Community(Sub-Caste)
which is recogniscd as 0.B.C. in Tripuf& by the |
State Government vide Notification No. F.6-74/SCW/
State/9/4859-5010 dated 08,03.1995.

A copy of the said Certificate dated

09.04.1998 is anncxed hereto and marked
as ANNEXURE - 10,

5¢ GROUNDS FOR RELIEF WITH LEGAL PROVISIONS.

5.1) For that, the impugned Order of Termina-
tion has been issued in violation of the terms of

appointment as laid down in Clausc-2 of the Mcmo-

‘randum dated 03.07;2002.

5.2) For that, the period of probation was not

CODtd.......P/OS'o
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cxtended nor cven curtailed on or before 22,07.04
thercfore, it is to be dcemed that the Applicant

has completed probation successfully.

5.3) For that, w.c.f, 22.07.2002 thec Applicant
has become a permanent cmployec under the Respon-
dents and as such there is no application of proviso
to Sub-Rulc(1) of Rulc 5 of the Central Civil Ser-
vicos(Temporary Service) Rules, 1965, As such the
1mpugﬁed Order of Termigation is liablé to be set

aside and/or cancelled.

564) For that, the Memorandum dated 20,08,2004
is without authority, illegal and abselutely arbi=-
trary, As such the impugned Order of Termination be

set aside and quashed for fair cnds of justice,

545) For that, though the Applicant has taken
tha; he has aequired the status of a permanent
employee in his reply dated 02.09,200% the Respon-
dent failed to persuade them from issuing the im-
pugned Order as such the impugned Order be set aside
and/or quashed forthwith for substantial ends of

Justice,

Contd.......P/@o
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5.6) For that, the impugned Order dated ‘
20;69;2004 as passed under Proviso te Sub-Rule(1)
of Rule 5 of the Central Civil Serviees(Tempbrér;
Service) Rules, 1965 is illegal, arbitrary and
liable ;o be sct aside as the Applicant after
21,07.2004 was no more a tempo¥ary servant and as
such the Provisions of the Central Civil Services
(Temporary Service) Rules, 1965 cannot be applied

;o his service, Asﬁsﬁch the impugned Order of Termi=

nation is liable to be set aside,

5.7) For that, unless the compefent'autpority
ean;éls the certificate of 0.B.C., the Respondents
have no ri=ght whatsoever to say that the]Applicant
does not beloﬁg to a Suﬁ-Caste recognized ds the
Other Backward Community. As such in cxistence of
Annciu-rc—io, the imﬁugncd Order of Termination is
bad in law and is liable to be sct aside and/or

quashed.

5.8) . For that, the Acharjece Community(Sub-Casté)
is entitled to all bencfits of Other Backward

Communitics,

Contd..,...,P/10,
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5.9) For that, the Order of Termination dated
20;6922004 is also illegal for not following the
progedurc of law and as such not tenable. The

impugned Order of Termination is therefor liable

to be sct aside and/or quashced.,

5.10} For that, the impugned Order of Termination
is n;t an Order of Tormination}simplﬁcitor as would
be evident from the Mcmorandum dated 20,08,200%

and as such the Applicant is entitled to all defence
available under Artiele 311 of the Consﬁitution of
India and other Rules governing the field for his

defcnce,

5.11) For that, the Applicant has becen condemned
virt;ally without giving rcasonablec opportunity for
his defence and thevimpugned Order of Termination
is issuecd most arbitrarily and without any basis

to the serious detriment of the Applicant,

5.12) For that, on getting the employment he has
married and now hc has been thrown to despair as the
Applicant has no other mcans of livelihood for main-

taining his family.,.
Contde.....P/11,
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5¢13) For that, it is neccessary in justice and
in eéuity that the Applicant be reinstated in the
post of the Vocational Instructor(Meital) we.c.f.
21.09.2004(forenoon) with all service bencfits
such as continuity of serviec, backwages ctc.

forthwith and in no timec.

5.14) For that, the Applicani has becomec a
victim of hostile discrimination which offends

the Provisions of Article 14 and 16 of the Consti-
tution of India and as such the impugned Order of

Termination be set aside and/or quashed forthwith.

6. DETAILS OF THE REMEDIES EXHAUSTED.

The Applicant declarcs that he has availed
of all the r'emedi.es available to him, and he made
his rcprescntation on 02,09.2004 (Annexurc-9 to
this application). But the said rcpresentation was
rcjected by the impugned Order dated 20,09,200%

(Annexurc-=9 to this application).

7. MATTERS NOT PREVIOUSLY FILED OR PENDING

WITH ANY OTHER COURT.

Contd......P/12.
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The Applicant further declares that he
had not previously filed any application, Writ
Petition or suit regarding the matter in respeet

of which is application has been made before any

@ourt or any other au-thority or amy other Bench

of the Tribunal nor any such application, Writ

Petition or suit is pending before any of them.

8. RELIEF SOUGHT.

In vicw of the facts mentioned in para=-6
above, the Applicant prays for the following relicfs.

THIS HON'BLE TRIBUNAL WOULD GRACIOUSLY BE PLEASED TO ,

ie admit the application, call for all records
relevant to the subject-mattcr from the

custody of thc Respondents,

ii. pass a final order by setting aside and/or
quashing the impugncd Mcmorandum No. VRC/
AGT/EST/A-11019/256 datcd 20.09.2004
(Annexurc-9 to this application) forthwith

and in no timec,

CODtd;oo e ooP/13o‘



iii.

iv,

pass a final order dirccting thec Respon-

dents and each of them to reinstate the

Applicant in the post of the Vocational
Instructor(Metal) in the Vocational Re-
habilitation Centire for Handicapped at
Agartala w.c.f, 21.09.2004(forcnoon) with
dll service benefits as would have ﬁeen'
acerued to the Applicant including con-

tinuity of service and full backwages.,

OR

pass such further order or orders, direc-
tion or dircctions as seem fit and proper
having regard to the circumstances of the

casc,

PARTICUIARS OF BANK DRAFT FILED IN RESPECT

OF THE APPLICATION FEE,

Draft NO....@.Q.ZQ;QcQooo.oooo;o dated

6 ..11.2004 of k. 50/~ drawn on U.Co, Bank, Gauhati

High Court Exéension Counter at Agartala in favour

‘of the Registrar, Central Administrative Tribunal,

Guwahati Bench.

Contd.......P/ill.'
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10, LIST OF ENCLOSURES,

i, 4(four) additional copies of applicatibns,'

ii, S(thrcé) file size envclops for service,

iii, B?lnk draft of B, 50/~

iv, In addition, anncxurcs mentionmed in the
index,

VERIFICATION

I, Shri Asish Acharjece, S/o. Late Debendra -—
Acharjee, aged aboutl 28 ycars, working as Vbcatibnai'
Instructor(Metal), now terminated in Vocational
Rehabilitaiibn Céntrc for Handicapped, Minisiry of
Labour(D.G.E. & T.), Resident of Village-Chandigar,
P.$; Mélaghar; West Tripura, do hercby verify that
the contents of the paras L?% to 4.).4& are truc
to my persondl knowledge and paras .ébz.. 4a4&,5:t‘
believe to be true on legdl advice and that I have

not suppressed any material fact,

Signature of the Applicant.

Date : Novemberd /, 2004,

Place: Agartala,
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(CANNEXURE:

Coovernpient of [ndis I’hone:-O381-3256{?;
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NMinistey of Labour, BOE&T,
Vocation Rehabilitation Centre {or Handicapped
Abiioynagar, Agariala, e
Tripura West-799005,
A !

ERR R SR XS e

NG VRCIAGTIESTIAL616/ | Ly & -1y 9 Dated,:- 3Lst Dec, 2001

To '
- Shri Ashis Acharjee, o
S/0,Late Debendra Acharjee, ' -
C/0,Hr, Swapan Acharjee,
Vill: Chandigarh, P,O, Melagarh,
" Tripura West=799115,
Sub:- Reeruitnient fos the post of Voceational Instructor(MMectal)
in the Pav Seale of Rs, 5,000 - 150 ~ 8,000,

Sir/vadam, , )
o
With reference tp vour application forwarded through Sub Regional Employment
Exchange; in response 10 our Advertiseinent No. 15/2001 in the Employment News dated 25" 1o
3P August-2001, you are requested to appear in an interview/test on 21-01-20028 22-01-2002
at 2-30 .. for the post of Vocearional instructor(Metal) at this Center,

—_————

You arc further requested 1o bring the following: -

1) Original Certificates of your Educational/Technical qualifications, experience castc.
Employment Registration Card, Citizenship Certificates etc.-

2) The original call letter being sent to you.

No traveling expanses will be paid to you tor this purpose. / Second class railibus
e by the shertest route will b paid 1o SC/ST:candidates only in this regard on production of
actual journey tickers. You are advised 1o come prepared for arrangements of stay for two duys,
i needed, at your own cost. ' K
No - correspondence whatsoever will be entertained in this regard i’ you fuil 10
appearinterviews/test as specified above.

Yours fait !:Jf'l(lly,
el
(O NS bsiv

~ 58008

wwadicappsd, G

Agsrtsia

. Gl Ben.

f - N K . . ' s . i
! Nore :- From Koikala to Agartala ~ Indian Airlines flig 1t reaches daily in 45 minutes.

i From Guwahati to Agartala- By Bus takes 1,nin'§hr)um 24 hours to reach Agartala.
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(ANNEXLRE—

e

<overnment of rIndia, ="

Iwnwstry of. bahour,cDau&I R

chabilitation Centre for Handlcapoﬂd
nohoynagar, Agartalao’"”“"

b

Vocational

- Kt - - -~
“ - . N T LRt RO A

NG, VRC/AGT/ES 1/Auljmxo/;c;é§ éj),ﬁ“f*,__j‘ Dated 473*"]Z Qﬁbl~

v ‘\

O RA N DUM |

In pursuance of DGET letter N0, DGET-A=32012/5/2001 Eli- 1T
dated 24th June’ 2002, the Superintendent;: Vocatlonal Hehabilnta»
tion Centre for.Handicapped|iAgartala West -Tripura.is pleased to

~.offer to Shri A KVif fQCEéKLZ/Pf? ‘Mji.Ab to.apost of

oL ﬂwf%aﬁﬁ*,mm, Kﬂuaﬁ

'c"l‘:‘ \lf
- . .

~ ~or ,A,\' -

hc/she w11¢ be cntitled to Hraw bearness and o+her 2110w~
ances cording to rules

T{; TERMJ OF APPQINﬂWLNT ARETAS UNDER: @270

T STl “ffn:xh“ o

AT The - app01nnw¢nt is- temoorarv and~l_»eL i ,

131)  He/she will Be on probatioh £AL AT pernod of 5 (o) yaars
the perlod seini: liable to he extended or curtailed at tn:
discretion of -thz appointing authoritys. During this periow
hJs/hF”.c\Lv1cc may--be: tozmlnatad at any twnb wntho”L
notice or assigring any- rezson.

13i) If during the toial perlod 1e/she may desire to leave e

orgqnlsatnox one month's clazar notice will be necescary,

e N

ivﬁ On comolbczon of the trial period .the appo inemntmay he
tarminated at any -time-by-a ‘month's notice given by \rfh»m
"gide, The azppointing: authorlty reserves the right of ter-
' fifnating his/hér-services- forthwith.or.before! the. nvp“*uwh
on OF, the seipulatad period of notice by working to hi i/ her
pgymcnt of a “—equlvalent vto-the. pay. and. allowances fou
the period of m<tﬂce or the unexplred portloﬁ there01°‘

v) The app01ntmﬁn+ carries w1Lh it”the liabllity to serve any
where in"India, R st

vi) Othar ConQ“tLOPS ‘of?® se*v1ce w1ll be govornad by thv
relevant rules and orders in“force from itime to tlmg.

frJL APPQIN TT"‘N“ N.LLI BE FU Lrh:R SUBJECT TO S

Ao

2

1) Production of-u ccrtlflca e'of fltn°b° from a Civil Surger..
if notralready done, ‘The, hedlcal ;examination will be
‘arranged by this office°' .

¢ - . v~,—~'ﬁ

. 2

11) Teking oath of alleglanoe/falthfulnes§ to tH COﬂoflﬁUfth
of India. : fragon oo ollho . .

1ii) Production of the following Cerflflcates tooﬁther W1th

ane attestzd copy eachs

Lé of educatisnal and other tecinical

{ =) Certlfi ca
Seoations

(ual it

o o Contd, o o P2

LIS 18 10 cert Iy that rtus Cim
marked as nnexure

is the exact copy of Original
the certified copy.
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(p) Character Certificaté-from:two- Gazetted Officers of Central/
State Covt /btnpenc idry. Uaglstrate.‘

TN S Yol :;L::g..g fameltioe”
(e) Cortlfﬂcate of ag o ~ wFHC

RO
P

CERTAS 'vcn o

(d) Dacumentary proof of profe551onal experienceg

(e) Certiflcate in the prescrlbed/form 1n»re3pect of Sch Caste/
' Sch,4¢r1be/Anglo-Ind1an candldates only.. . -

RN I

(£) Reference from orev1ous employees 1f anye .

o LI may dom plea se+be. 'stateds that: whetherfthe» candidate is serving
QL Ls under- oblmgat:onvxo ‘servesanother CentralnGoyernment Pepart-
ment or. State Governiment : or,aupublgc authonltyowrl cuined ikl

T e K

-\\\\\ \\\.\\\\;\ o

L If any declaration. given’ orrlnformetion~furni&hed‘by ‘the” candi—
Wate T found: to.be. false.or.if: the Jcandidate. ds-fOQQﬁ to hage
wilfully suppressed any material informatlon, e/s - wi;l bé liable
o removal from service and such other action: ‘6n~the: above- terms and
conditions from servicn and sucn o+her action ‘as Government may
“dearm fit, - TS ET SR S SISV SE- SR ca:\.

»:A v . N ) - ", X i
p R P .
REPRSEARDER A & VAR I 4.‘.;~_'\"):} BT A

If he/she accept the offer:on:the. above terma and . condltlon he/

she is dlreciﬁd to communicate his willingness in this Centre on or
hefore 9 .G~ Z—Idras Mhjlerreporting:for:- dUtIGthe/she hould

produce -the - certlflcatev mentloned abov e rt

e

etaN gl
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Bopy Iorwarded er 1nfo*mae10n.

L.  The:Dy,Director General(EM ) DubT Minlstty of Labour, Shram
Shalkti Bhavan, Rafi Marg, "Nevi~ Delhi.““"‘"”

T FiThg Pay &TAGEounts  Officer; YPAO,’ ')GETmMmistry of! Labour,
© CShriam - ShkktiBhavan, Rafl Marg, _>W«Delhi o

)
U

~“."‘-“"" oo~
oo 3. ., The . Accounts_ Sectlon,\VRC for Iandlcapped Abhoynagar Agartalao
4 T S O A S AT S S c e r O ‘rl‘ PO \ e
4, Personal flle of person concerned. B § T
oowe e o spinielio efd To morroubesli (i
, wvleza voro pejeenta cho
e, e A SUPERINTcNDENT
Sont o anl o maiay g foonolioonbhie Yoo ool _--i“'m S
- L4 ; ‘!‘l
AR RTRI
T L LNSAEEGIERTULY (hat IS Cope L ‘ o

natked a8 Annexuire ..
'§ the exact copy of Orlginal f
the certified copy..
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ANNEXLRE:

Ba

Government of India
Ministry of Labour (D.G.E & T)
Vocational Rehabilitation Centre for Handicapped
Abhoynagar,Agartala, Tripura west,799005

VRC/AGT/EST/A-11019/ [ [ %64 &\ Dt.22-07-02.

OFFICE ORDER.

As per recomatendation of the D.P,C/SC held on 21-01-2002 and approved vide DGET
letter NO.DGET-A-32012/5/2001-EE-11 dated thie 24" June 2002, Sri Ashis Acharjee is hereby
apponted temporarily as Vocational Instructor (Metal) in the pay scale of Rs.5000-150-8000/- plus
other allowances w.e.f. 22nd July-2002 (Forenoon) in the Vocational Rehabilitation Centre for
Handicapped, Abhoynagar, Agartala, Tripura. The erms and conditions of appointment shall be

governed as mentioned in this Office Memorandum NO.VRC/AGT/EST/A-11019/158-61 dated the
/3“' June 2002,

v His appointment is purcly temporary basis and.his services shall stand terminated at any
time without any notice or assigning any reason.

)
AR
vt 0
e
(P. MONDAL)
SUPERINTENDENT i/c.
Supatini.idest,
§osalivhil Kanstilitatien Cantredor e gt

To Covermusen! i ludy,
Lo . . Lintwtey ot basesi, Oih
S Ashis Ackarjee. “’. L,;n"‘ e
. . . -] Mpaly svigde skt
S/0. Lt. Debendra Achurice. .

.‘ fene L FEEA e
< o . hipure Yosas AR
C/0. Sri Swapan Acharjec. fue ¥ .

Vill. Chandigarh,

P.O. Chandigarh(Melaghar).
Dist. Tripura(W)
Pin-Code.799115.

Copy to: -
1) The Dy. Director General (EMP), Ministiy of Labour (D.G.E & T), New Delhi - |
2) The Pay & Accounts Officer, PAO, DGET, New Delhi - 110 001.
3) The Accounts Scction, VRC for Handicaped, Agartala, Tripuira West,
4) Personal file and service book of the person concerned.

SUPERINTENDENT i/c.

nis 1s 10 certity that #his Co1

marked as Annc: ure A(
is the exact copv of Olig»

the certified copv
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Jovernment of India
Ainisiry of Labour, (0.G.E.& T.)
Vocatioral Renabilitation Certre for Handicapped
Abhoynzger Agartala, Tripura West, 799 005.
No.VRC/AGT/EST/A-11025 (4.4 20STSD " , Dt 02.05-2063

MEMORANDUM

v

i3
=
[

Shri Ashis Acharjee, Vocational Instructor (Metal), a Group “C” employee
been errotied as 2 member ¢f the Central Government employees Group Insurance Scheme, |
w.e.from C1-01-2083. His monthly Sobscription of Re.30/- (Rupees thirty) only shall be 4o
fzom his szlary/wages commenzing #5m the month of January 2003 and he wif! te eligiblc iz
venedits of the Scheme approg:iate t¢ Group “C” w.e.f, ¢1-01-2003.

7.

[¢d

f)
T N
¢ 0 O

s
g

0
ﬂl{ﬁ\a )
’ (P. MONDAL}
. SUPERINTENDENT

Superintungen:,

lesatiapsl Renatlitanen Cantrafor Hwﬂ‘sﬂ,’f@;}
Cevernmen of Ingi "

r— Y

Agalgis T ipurs, Winisiry of Labour, DGE 44,
Abhognagar, Agartalg,

Copy to: - ‘ Uipus w“"?;'%

1. Service boox of Sk Ashis Acharjee, V.1, (Metal), VRC for
Handicapped,Agartala,

N2

Accounts Section, "/RC for Handicapped, Agartala

/

- SUPERINTENDENT

nis 1S to certity that hiy ~op

»anrked as A, tre .
5 the exc.i £ty of Crignal
‘e certilicd ¢ v,

sl



ANNEXURE:

Government of India
Ministry of Labour (D.G.E& T) -
Vocational Rehabilitatioh Centre for Handicapped
Abhoynagar, Agartall;lj, Tripura west, 799005

li
}
!
{

4 .
NO.VRC/AGT/EST/A-11034/ 1| LG~ €8 Dt. 25-07-2002

i

OFFICE ORDER

As per office order NO.VRC/AGT/EST/A-11034/151-152 dated 16-06-1995, Shri Sanjit
Das, V.1. (Carpentry) were requested to look after the duties of V.1, (metal)& keep the records of
Tools and Equipments, raw materials etc. after transfer of Shri S. R. Saiyed V.I. (Metal).

After joining of Shri Ashis Acharjee, V.1 (Metal)(new posting) Shri Sanjit Das, V.1.
(Carpentry) is now directed to hand over all records, registers, files, keys etc. to Shri Ashis
Acharjee, V.1 (Metal) imumediately after preparing a list of such items currently in his possession
so as 10 ensure smooth running of the trade.

.

/

(P. MONDAL)

SUPERINTENDENT
To :
Shri Sanjit Das, V.1. (Carpentry)
VRC for Handicapped, Agartala - for compliance.
Copy to: - / : ‘
1. Shri S. De, Workshop Foreman, VRC for Handicapped, Abhoynagar, Agartala for

information,

N f.

-

2. Shri Ashis Ach arjee, V.1.(Metal), VRC for Handicapped, Abhoynagar, Agartala.

f Sl
SUPERINTENDEENT /<

UL s e,
hatilitation Csnt’miorﬁancm "
. Coveramant of India, - a
Rinisuy of “Lubowr, poe &7

Abhoyaagar, '

Soestianal iy,

. Agarwl,,
Trivura West—70nnnr
nis ts to certity that this Copy,
- rked as Annc: tne <
; the exe:t topy of Original ¢
~e certii z- cor v

belfadiliite
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! Government of Indig . )

o Vinstry of Labour (D.G.E & T) A

Vocational Rehabilitation Centre for Handicapped 1‘.,} il o
Abhoynagur. Agariala, Tripura west- 799005
[E-iail: vreagartala@hub.nic.in
Phone:-2325632.

VRC/AC'I'/ES'I'/A«11019/2ng, _ Dated:-20-08-2004

MEMORANDUM

On scrutiny of the service book of Sri Ashis Acherjee, 1l is seen that he was
appointed tothe post of Vocationai Instructor (Metal) against OBC vacancy vide office order no
AVRCIAGTESTIA-11019/1138-42 dated 22-07-2002 temporarily in the piy seale of Ry 3000~
150-8000 und jeined to the service on 27.07-2002. But as per the notification of Gaveriment of
i for common list of OBC Sri Acherjee does not belong o OBC category and accardinely
his appointment W the post of Vucational Instructor (Metal), which is a post of OBC category. 1S
wrory and thas deserves (o be erminated forthwith,

Under the above position, Sri Acherjee is asked to show-cause as 1o wity lus
appointment should not be terminated after expiry,of one month from the date ol receipl ol this
memorandunt,

el
To : <3L°\
SeiAshis Acherjee T (P. Mondal)
Voeational Instructor(Metal) Assistant Director (Rehab) 1/C
VocXtional Rehabilitation centie ' Aeslstant Director, Rehab.)

V.R.C.tor H.andicappad

for Handicapped -
7 gortala, Txipusd.

Agential-799005

[ (IS 1S O certty et fRUS SO

ma Red as Anucrue. 4/
s the exact copy of Original ¢

‘ne certified copy.

AMvocals
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The Asuistant Pdrcetoa(Rohabilitation)
Vocatfonai Retnbilitation Contro for flandicapped
dndsixy of labosur (B & T)

Goverie:cnt of India

Agartala,

Wl W A,

THICUGI THE PROPEI CIANNEL

fef 1 Your Mcmordndun Moe VIC/AGT/IST/A~12020w
£5 dated 20,053,200, . )

)

tcruinati‘on 0f uy sorvico,

Sub ¢ koply to tho show causc agafust. proyosel.

9ir,
2 have the Looour Lo addreas you &8 undoy |

0. An.per yeenuaendation ;»f the wc/s'li':‘hom on
24,021,550 and approved vido DG & T-A-30012/5/0002-C5/1X
dated 24,05,2000 I was appoiuted as the Vosational
rastructosr (Hetal) 1v the ﬁay gcale of fi, S000 « 300U

vA4 vilior Peniodble 2110KANECS Webefe 2060742002 fn

the Vorutional lichabilitation Centire for Handicappod,
Attoyoagar, Agartala, Tripura as per ihc tosms and coudie
t4nts of the ilcmordncun No. VHG/AGE/LST/A-11016/156~G1
é;\tca 05.07.2002, ‘

o, Y hm}c cm:q:lntea. tvo yoars 0f ay scrvice on
protation wost succosefully and I deoserve to be doclarod
peruanent in (hc said post of Vecational Instructor
(Motad) ¢ aediately on completion of the satd tuo ycm*l.

einge thc peiiod bhias not boen cutended or oewrtailcd.by

L nis 1s to certity that this COpy

y marked as Annck ne Q
is the exact copy of Lrigin

the certified copy.
st
Advocats. /

)

Wt Appotnddng Authosrity,
alt

Contﬂ.......i”’/(’;!.

At

3
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0, 1 appldicdé for tie posi {v rcsponse to the
Advertisoucnt Yo, 15/2008 pablished in the Laployncot
Hows ted 2511 1o 316 An-uat, 2001 and on (uc ﬂcmtinb
tiio Sub=jlogional Euployment Exchiange forsarlcd uy appiis=

cation io the appropriate authority at the Vocatinnal

L ——— —
..

Robabilifation Contre for Handieanpe@s Tho Authority
utp plcased 1o ack we to appear in the Intcrviow hold

on :'31.01.2008 and 02.01.2002 at the V‘oeguonal Rebabilgs 7

- P ———
A )

yria

s tatgon Centre for Iandieapped at Arartald. 1 appearcd
in the Interview Dongd vith 61l ddcuncntes and the
origiual €all Iettor as asked by the Cald Lotter lio,
VLC/AGT/IO 1 /A~11016/140=49 dated 31.18,2001,

{
; Ou, Tho Intorvioy Doaxd aade a further sarutiny

i of all - uy docunconts and thorcater recommended we for

nypointacut 1o the @id post of the Vocatiionul Instructor

(?‘k:b’ll) in the pay scale of bs, 5000 - 8000 uith: other .

: | allsuanecen . Accordingly, the offor of appoiontucut vide

; ) Hemorandua Ho, VEC/AGT/EST/A=-11019/158=61 anted 03407 02

g wds 1opucd, O uy ccceptance of thé eaid MouoranGua datod

S U3.07.9002 the Oifice Order of Appoistucnt undex Noe ViG/'

) AGT/LST/A=11030/1436-4D datod £2,07.2008 was isgucd
atating that I Lave boon appointeld U.Cefas 82.07.2002

!
I ) for all purposcs.

{ 05 Aftor appointnent, T bave heon wuaricd and my'
own family tas couc 1nto being entircly op ihe Lasis of
the salaxy that I draw for holdlop the post of tho

. i Vocational Inoiructor(Motal)s. 1 have no othey incoue
4 his 1s to certity (ha
marked as Annexure

s the exact copy of Criginal f wbhett 1 received the Homorandua Mo, wx/&cwlxs"/1\-11019/
‘be certified copy.

~ %W’ A CO‘!'{;Q:..:J’/M&

‘g’“ P ghatsoevor for Lcaun of 1dveliboo@. In the circumtances

e e T e = -



o

24 dated LULOGL200L T did feel that pompone has drawn

the vexy asis o) ny 1ife outs I£ the proposcd tormivation
e -.n"":t3 oifeeted 1 6111 Lave no other ali.amai;iv‘c It .

to confront the siarvotion wdih thé gautly, I uave conaittod .
o fallf at any polut of time an@ there bave been no
opporiudity for 3y éommli;ting apy aistako, At lcast 4o

tlu‘eu atnges ali Ly aodﬁﬁeguts tere oerutinized and

approveds It S0 Locesenxy to point out thai our crm:mnity.ﬂ_j
hqs boeh deelared :15 the Other mok:m'c Matc(CBC) hy

tie Notification No, 30&&8—396/1".6-7&/564/8‘&:1tc/s}& Gated

30.08...000 issued by the Scerctary to the vovermient 02

sri;u.r.n, €y 0BG . lifnority Wolfare Departmcot o She
onid Notifieation sag ak;o duly published fn uu'-: ’Iﬂruru
Gamctic, U fhe hasin of f;he said Notifieation the 0D
Cortigicatie (Iad hao boen producod by me wan lusued and@
the Covipetent ::“xuﬂmrﬂ;y bas not yot caneciled tl'é aaid
Ot Lerédfiente for any reason whateocver. Sivn'cc o
helons to ecw:rtuéity. recornized as the OBC, there is

bo 1)icgodily or isrcgularity in the said aspointuont

a8 aliecged oy othervinta

I the vroaaisons as afm*cmm I would forvently

paay Lefaic ym Ly Llve & ompamim.ttc cons;u.t.ratmn in

Licentive wxf:ter And net to texuloatic wg fmd the 3cﬂie0‘

ol expdry of one Lonth as pro.oscd oy o‘thexm g¢ andt oblige.

Yours fafthifully,

mted, Apariala,

Septeabor 02, 2004, (LT ASISH ACAISLE )

vonatl wal Instruet «( lotal)

4 his 1S 10 CPrUIy. tral ths C(’M\\ Voeatiﬁ'ﬂﬂl ‘lm‘\]toilit\"tim

marked as Annexure ..

Countre for Rndicoppod

” . . { L
is the exact copy O( anlnal f Ag‘“l tala bl 799 CUJ‘

the certified copy. _
| /l};l:d;(?lh‘ W 1,
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ANNEXULRE™ 7

o Government of India
AR v Sy . v s ™
""%;41?%\'4 Ministry of Labour (D.G.IE & T)

;(,)m}) Vocational Rehabilitation Centre for Handicapped
oy Abhoynagar, Agartala, Tripura west-799005
'  L-mail: vreaeartala@hab.uic.in
Phone:-2325632.

VRC/AGT/EST/A-11019/2_5 ¢, Dated:-20-09-2004

.

OFFICE ORDER

[ continuation (o 1‘[{«; Memorandum No-VRC/AGT/EST/A-11019/254 dated 20"

August 2004 and in pursuance of the proviso o sub rude (1) of Rule 5 of the Central Civil
scrvices (Temporary Service) Rules 1903 1, Shri Parikshit Mondal, Assistant Director (Rehab) i -
charge of Vocational Rechabilitation Centre for Handicapped, Abhoynagar, Agartala hercby

~ terminate the (emporary services of Shri Ashis Acharjee.Vocational Instructor (Metal) of this
centre on 20" September 2004 aftericon after examining his representation subimitted on 2™
September 2004 which is accepted and rejected for considerition.

Q ! .
R ) /\du L
. ¢V )
To /{[ 39\5\ (
Sri Ashis Acharjee (P. Mondal)

Vocational Instructor(Metal) Assistant Director {(Rehab) 1/C
Vocational Rehabilitation centre

p : Healstant Diractar, (Rehab,)
for Handicapped 1 C. tor Handicsppod
Agential-799005 |

Pesstala, Txipura,

L nis 15 0 certity thet Ma oy
markeg as Annexure -
ig the exact copy ¢f O.igindl ¢
the certified copy. .

«

Kivotibe.
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Cntlbinuialy { Sub-Ciste I SIwogx dsed as OBC in h'xpuru DY the Ste Govarinns

vide Hlutifcation NoJ5 674 [SCW  STATE i‘)/ 359-5010 dated 8-3-935.

2, Sri/ S/'nu U UG A AT TR ST TP U ETO U PPU andd

€,

. oot
Sl Tonidly ordinecdly cesides i v1llnbg( M’”.ﬁ?}’.\,.’?..}} ..... /’ ..... f ......................................

.................. e eeiunder Sub- vax,xun...... ORK (el ol
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Isdrict. ., {/(1 A Iy ‘“)’ Wt

.

e State of Tripura,

L /k - { (\ 1 ( ’
L . et
REERRA qu\dm re an} mn ot Sht »f
TR Sub-Divistonal Officer

CNede dab Phe fern Tondicnsiy” uned here will have the siune mcdnln;, as bo secthon Y0 ol by
o repivnentation of e people’s Act. 1950

LS L0 certity (it tv .
Minikeo a8 Appexure [ b .-
i§ the exact copy of Original
the certified copy.
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'Tiﬂe of the case: OA No. 256/2004
SHRI ASHIS ACHARJEE : Apphccnf

-Versus-

Union of India & others.

IN THE Cl-NTRAL ADI\/IINISTRATIVE TRIBUNAL

- be ey A ——

@y ”;zf" qar v gy
Central Administrstive T abunels
S ;__M,v., “
TMAY208:

G JWAHWBENCH GUAWAHTI

R

+
.(y‘

yare-Sa

Br@taoing Counsel

C AT
Guwahatd

Date of fiing: /& 8o ¢

Sl No. | Annexure | Particulars

01 -- Application

02 - Verification ,

03 1 Copy of the advertised no. 15/2001 dt. 25-31 2

- . .| August. 2001

04 2 Copy of forwordmg letter from SREO Agartala 2

Q5 3 Copy of the Government of Tripura Notification 2
on OBCs df, 8.3.95

06 4 Copy of Government of Tripuro Notification dt. 2
30.8.2000 on OBCs under central Government, ,

07 5 Copy of letterform Director of Welfare of Sch. 2
Caste & OBC, Tripura dt. 10.03.2005 ,

08 6 Copy of approved list of OBCs under central’ 2

' Government in Agartala

09 7 Copy of show cause notice dt. 20. 08 2004 2

10, .8 A copy of termination of termination letter 3
20.09.2004 - -

11 9 A copy of appointment order 22.07.2002 3

12 10 Copy of explanation lefter by the applicant 4
dt.02.09.2004

ﬂ{,\\\s ('S

Signature of the Deponent

-
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IN THE. CENTRAL ADMINISTRATIVE TRBUNAL .~ %
GUWAHT BENCH: GUAWAHTI o)

VS

(2 OANGT256/2004 4
SHRI ASHIS ACHARJEE AppllconT Qi
UNION-OF INDIA&OT-HERS' Respondenfs § =

Reply for & on beholf of Resoondenfs No1.2,&3 § ‘
I Shri P. Mandal, Assmtom Dlrec’ror (Rehob) |/c Voco'nonol Rehabilitation
Centre for hondlccpped, Agartala, Tnpuro, do he(eby solemnly qfflrm and say
as follows: - ) |
That | am the Assistant Direc’rér _[Rehobili’ro’rion) ‘i/c and Respdnden‘rs No-3
in the case ond as such | am fully acquoun’red with The facts of The case. | have
gone through a copy of the opphco'ﬂon served on me ond have understood
the con’ren‘fs thereof, Save ond except whatever, if spec_mcolly od_mlﬁed in the
reply statement, the other cdn’ren'ﬁons and Statements mqy be deemed to
have denied. | am authorized to fie the wiiten s’ro’rer_n:er{f on behaf of all the
Respohdems. | | |

A~ Brieffactsof the case .

That the respondents beg to-place the brief facts of,fhe cosé as follows:
(1) Thcﬂ the post of Vocatiorial  Instructor . ‘[Me"‘rol) in fhe Vocational
Rehabilfation Centre for Handicapped, (Govemment of India, Min of
Labour & 'Employ.(mem,. DGET] Agartala was rese&ed for» drhéf Backward
- Community [he‘reinoﬁer refered as OBC) .'qnd occo;dingly an

" advertisement wosip,ublish'ed in the Employrheh’r’ News ‘under Central

Employment Exchanges no: CEE.No.15/2001 dt:25-31 ‘Augus’r 2001. (A

R

Addl. Central Govt. Standing Coungol

)

A

C AT

Guwahati



2

copy of the same is Annexed as Annexure -} It was clearly mentioned

that the post is reserved for OBC. A number of candidates were called
for inferview and test including the applicant whoSe name was forwarded
by The‘ Sub-Regional Employment Exchange, Agartala, under OBC
category. (A copy of the same is annexed as Annexure- 1) On review of
the certificate it was observed that for selection to the post of V.I. (Metal)
reserved for OBC, the applicant produced a certificate claiming his
“Acharjee” community (Sub-caste) as OBC in the light of Govemment of
Tripura Nofification No. F-6-74/SCW/STote/9 /4859-5010 dt. 8.3.95 (A copy
of the same is annexed as Annexure -ll). [t is cleor\from the O.M. No.
200%-20246/F-6/74/SCW/STAT/94 dt. 30.8.2000 ( A copy of the same is
annexed as Annexure-lIV) ,that the community of Achaiji (Gonok) is
declared by Government of Tripura as OBC but the same is not
recoghized by Governmen’r_ of Indid. The community of Achariee
(Gonak) and Acharjee (sub-caste) are the same community vide letfter
no. F-6-74(B)SCW/& ONC/STAT/05/20661 dit. 10.3.2d05 ( A copy of the
same is annexed as Annexure-V) , from the Directorate for Welfare of Sch.
Caste & OBCs, Tripura, Agartala. Further the Coﬁnmuni‘ry of Achariji
(Gonak) of Acharjee (Sub-caste) are nof in the approved list of Central
Government under OBC category.( A copy of the same is annexed as
Annexure-Vi) Accordingiy an explanation was called from the applicant
vide OM No. VRC/AGIT/Estt./A.11019/254 dt.20.08.2004 (A copy of the
same is annexed as Annexure -Vl } as to how to appoint a Non-OBC

;

candidate for the post ieserved for OBC and why not his service be



(M
(2)

(3)

3
ferminated by giving a month notice, the o‘pplicom‘ could not justify the
same. On the bosié of facts and circumstance, his service as Temhorory
Vocational Instructor (Metal) was terminated vide OM No. VRC/AGT/Estt. -
A.11019/256 dt. 20.09.2004 ( A copy of the same is annexed as

Annexure-Viil)

The Parawise reply is submitted as follows;

That with regard to the paras 1.to 3, no cohwmen?s.
That the respondents beg to state the statement made in paragraph 4.1
to 4.6 are matters of record.
That with regard fo the Srotémenfs made in para 4,7 of Thevopplicoﬁon,
the respondents beg to state that the applicant Was appointed as
Temporary Vocational Instructor (Metal) ot Vocvo’riono! Rehabilitation
Centre for Handicapped, Agartala (A copy of the same is annexed as
Annéxure-IX) The Application of Sh. Achariee was forwarded By Sub-
Regional Employment Exc.honges, Agartala, (Annexure-ll); a Govt Agency
as such no need 1o verify the genuineness etc of the details submitted by
them was considered necessary. However, in the January 2004, it was
observed that Sri Acharjee doesnt belong to OBC Category for
employment purpose under the Gowt. of Indio_. In fact the notification
no.20096-20246/F.6/74/SCW/STAT/94 dated.30.08.2000 clearly states that
Community of Acharjee or Acharji (Gonok) is not approved as OBC by
the Central Government. In the instant case the vacancy was advertised

in the August 2001 and further action to fill the post was faken thereafter



o

, 4 | wh
only. This clearly "proves that Sh. Acharjee used a certificate of OBC
issued by the Gowt. of Tripura in 1996, which is not valid for getting
dppoin’rrhen’r in the Central Govt. establishments. The Director of Welfare
of SC & OBC, Govt of Tripura has also clarified that “Achariee” and Acharji
(Gonok]) is the somé sumname of the Commu’nh‘y, which has been
declared as OBC in Tripura (Annexure-V)

5. That with regard to the statements made in paragraph 4.8 of the
application, the respondents beg to state that the applicant could not
jus’rify the reason to appoint a non-.OBC candidate for the post reserved
for OBC and could not prove his Acharjee (sub-Caste) or Acharii (Gonok]
is in the approved list of Central government under OBC Category. His
lefter dt.02.09.2004 is annexed as Annexure- X)

6. That with regard to the statements made i; paragraph 5.1. of the
opplicoﬂoh . the respondents beg fo state that the applicant was

appointed as Vocational instructor (Metal) of Vocational Rehabilitation

Centre for Hondiccxpéd, Agartala as. against OBC category .and his

“Acharjee” community (Sub-caste) is not recognized as OBC by Govt of

India vide Govt of Tripura OM No. 20096/20246/F-6-74/SCW/State-94 dt,
30.8.2000.(Annexure-lV)  The applicant’s’ Acharjee” community  (sub-
caste) or Acharji (Gonok) is not in the approved list of Central Government
under OBC Category. (Annexure-VI) Accordingly, on coming to know thaf

‘Achariee’ Community is not included in the list of OBC of Central Gowt.,

_hands were laid on the Gowt. instructions and on perusal of the

Notification No. 20096-20246/F.6-.74/SCW/STAT/94 dated 30.8.2000, it



A W

; |

' wQs.vfound that a non-OBC candidate has been oppoih’red against the

reservéd posf. As such: a show-cause hofice wds issued giving him

reasonable oppon‘uhh‘y (30 days) as o why his service should not be

terminated [Anne_xuré-vu). The Explanation (Annexure-X) submiﬂeq by

him was not found ‘soﬁsfdcfory‘, since to géf émbioyment, Sh. Acharjee

used the OBC cerfiﬁccn‘e issued to him in 1v996'by the Gowt. of Tripura, as

such his service was ferminéf?d. |

7. That with regard fo the statemnents made in porogrdph 5.2 of
the opplic;ofion respondén’rs deny the same. "

8. That with regard tfo the sro’remems made i‘n‘ paragraph 5.3 of
application .reépdndenfs deny the same. |

9. That with regard fo the s’rdtemenfs mode_in’porogrdph 5.4 of
application ’:The fespondents beg 1(5 state fh'o’r O &M No.
VRC/AGTEST-A. 11019/254 t.20,08.2004 s issued as per Rules and
with in fhe Law. |

10. . That with r_egord fo the sfdfemehfs mod‘e‘in pofdgroph 55and 5.6
of the application the respondents beg to state that the applicant
could not justify by giving valid reasons for his appointment against

- the post reserved for OBC vide hié letter dt. 02:.0;).2004 and so his

service as temporary choﬂonol Instructor (Mefof) was terminated
\‘/idé OM No. VRC/AGT/Est-A.11019/256 . 20.09.2004 and his
termination is well covered by the Ruleé within the Law.

11.  That with regard to the statements made in paragraph 5.70f the

application the respondents beg to state that the applicant



12,

2%

6

applied for 'dp‘poin’rme'n‘r in con"rrdven’rien,of' Govt: of Tripura, OM

No. 20096-20246/F-6-74/ SCWfStaie/94 o, 30.08.2000, wherein

applicant's community of Achorjee,‘ is not epbroy,ed by the Central
Government. However, the eppriedrjr _produced a certificate
claiming hisv“Ae'ho'rjee” community [Subacdﬁe]r'cs OBC in the light

of the Goxrernmen’r of Trrpuro No'rrfrco'rron No F-6-

; 74/SCW/Sro’re/9/4859 5010 df. 8.3. 95 rr |s cleor from the above

| _ OM No. df. 30. 8 2000 'rho'r the Communr'ry of Achom [Gonok)

declared by Gowvt.  of Tripuro as OBC’ bm‘ rhe fsdme is not
recognrzed by Govr of India. The communrry of Acharji (Gonok)
and Achorree (Sub-caste) are the some communrry vide lefter F-6-
74 (B)SCW & ONC/STAT/O5/20661 10 03. 2005 from the
Directorate for Welfcrre of Sch. Castes & OBCs, Tripura, Agcrrrclo
Further, Achariee Communrry (sub—coste] or Achorree (Gonok] are

not in the crpproved list of Cen’rrol -Governmen’r under OBC

coregory As per proc’rrce cerrrfrca'res whe’rher relating to

cosre/educo’rronol/professronol quelrfrcorrons are. referred for
verification to compe’ren’r ou’rhomy on_ly in case of doubt. Ih the
instant ccrse at The ﬁrhe of offer of opp'oirirme:rrr no doubt about
the genurneness/ occep'robmry of rhe cerrrfrcofe arose as the
application was forworded by 'rhe Sub Regronol Employmen’r
Exchonge, Agartala.

That with regard fo the staternents made in paragraph 5.80f the |
application the respondents beg to state ﬂ'r_.ot the applicant’s

-



13.

14,

15.

17,

My
7 o\

Achofjee COmmunify (sub-cos’rej or Achqriee (Gonok) is not -
enﬁﬂed’ro _get the benefit of OBC commuhify in the. Central
Governmem; Establishments, | | |
That vs'/i’rh"regord fo ’rhé statements made in pqrdgroph 5.90f the
application the Yr.espondents beg to state that the Términoﬁon
order of the applicant wide OM No. VRC/AGT/Est-A.11019/256 dit.
20.09.2004 is in order and as per Rules.

That with regard to the s’ro’remen’rs»mode‘ in paragraph 5.10-13 of

’rhe“ application the respondents beg to state that in view of the

facts in the foregoing paragraphs, the grOunds stated by the

applicant does not hold good and accordingly opposed.

That with regard fo fhe stafernents made in paragraph 5.14 of fhe
application the respondents have no comments to offer, as the
same is being legal one.

That with regard to the statements made in paragraph 6 of the
Opplico'ridn, the respondents beg l’ro s’ro’r‘e that his representation
was duly considered but he could not justify the reason for
appointing fhe opplicon’r; against OBC .cofegory in  Central
Government  Establishments. Furth_er, the applicant could not
prove that his community of Acharjee is in the approved liét of
Central Govemment under OBC category.

That with regard to the statements -mode |n pordgroph 8 of the

opblico‘rioh the respondents beg to state that the applicant is not
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entitled to ohy relief sought forin the oppli_co’ricjn and the same is

liable fo be dismissed with cost.

Verification:
| Shri P. Mandal, presently working as Asstt. Director (Rehob.) ifc,
Vocational Rehabilitation Centre for Handicapped, Agartala being duly

authorized and Competgant to sign this verification do hereby affim and state

| .
i .
i

that the Statements mo@e in paragraphl-+77of the opplicdﬁon are true to my
knowledge and belief, fﬁose made in porogroph 1-]6 béfng matter of redord
are frue to my informo’ribn derived "rhere frorﬁ and those made in the rest are
humble submission befére the Hon.ble Tribunal. | have nof suppressed the
-~ material facts. l

AND | sign this verification on this the 11™ day of May 2005 at Guwahati

, M&f

Sh. P. Mandal,

' Depondeni

Asstt, Director (Rehab.)i/C.

"~ VRC for Handicapped, Agartala
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p~amber-91 appllcatlom r‘.cd\ e.i *
cmployment ‘exchanges =against
-advertisement of Central Employment
‘Exchange are to be forwarded {o the
‘respective ‘employers directly by the
employment exchanges

:Applicabions for the following post
.upto. 10.9.2001 in the prescribed format
grvenal!he end of the advertisement.
.1 Appﬁ&hons aré o be submitted only to
) Employment Exchange.

t Exchangse.
«candidates belonging to

Lexp. elc. as laid down
may app!ydirecﬂo‘me employer
‘_and need not send their applications*
-thiough Jocal employment exchange.

-3. Applicationis of candidates ‘other than’
~those covered under sk.no. 2 above and the

‘State of Arunachal Pradesh and Sikkim will
_notbe consideredunless they are registered

with-the employment exchanges and their’
- éppfhications are routed through the channel

of employment exchanges.

4. Applications submitted directly to the
- ethployer- (other thanithe candidates
| resi in the State of Arunachal Pradesh

- and Sikkim without the channcl of
. employment exchanges \nII not be -,

-concideredi =

5. S"ba.m!o"app!:cavon: are required for

cach postquobng adae.uscmcm Ho. and

\SI Nogofthapost.

6. UpperageLma releX »f SCIST, 0BG,
AEx-Semccmcn Phiyzicaily Hand'-c::pp-:-d

,..‘.nd Govt.scr\..r'.: copormgles.
= 7EIRCompIets. apn‘lcahons rﬂcu,cd in

s &T‘Jabo‘f\m{:' 'u"'w'xsﬁ}h TLG rojoctod.

;

.

- SURVEY OF

) X shodd notbe submittedtothe -

].ﬁnasi;leepartment fulfilling the

8. On}y those SC/ST candidales who are.

not cmployed anywhere will be paid TA for
atiending mtemew, it admxsvxblc under 1he

rules.

(47/2601) : DR. V.S. SOMVANSHI,
DIRECTOR GENERAL, FISHERY
INDIA, BOTWALA

CHAMBERS, SIR PM. ROAD, MUMBAI -
400001.
1. Five Sclentific Ass:stant SC-1,ST1,
OBC-1,UR-2.
Pay: Rs.5000-80001
- Age : 30 years. .
. Essential Qualifications : B.Sc. in Zoology
or Fishery Science orequivalent with 1 year
experience in collection of Fisheries data/
fishing .vessel management/design/
fabrication repairs of fishing gear.
Place of work : AISL lncludmg Andaman
and NicobarIslands.
(48/2001) .: SH.

K K. BHATT,

SUPERINTENDENT, VOCATIONAL -

REHABILITATION CENTRE FOR
HANDICAPPED, REHABARI, GUWAHATI-
.781008. OLD ITI CAMPUS.

2. One-Vocatlonal Instructor (Compuier
Application) : UR

Pay :Bs. 6§000-8000/-

“Age :30years.

Essential Qualifications : Matriculation or
its equivalent. National Trade Certificate in
the appropriate trade or National

apprenticeship certificate in the appropriate .

trade of any other recognised .equivalent
qualification inthe appropriate trade wilh at
lcast3yrs.practical exp. (preference will be
- giventocandidate treined in Central {raining
institute 1orin.. ructors in the appropriale
trade). 7. -
. Piace: of\"o'! G
19- 0112001)
EN

hati.
H‘?!
DE}\T (I/C) \’ C FOﬂv
£ f

-.Age v

» Place of work
“Agartala, Trizura\Wes! - 709005,
' Abbrey iztions o
Sch'*ck_‘:a Castes ..~ . . “Iis

P LIONDASC

3. One Vocational instructor (Radio &

TV}:UR" .
Pay: Hs.SOOGSOOOJ

" Age :30years.

Essential Qualifications: 1) Matnculahon
orits equivalent.

2) National Trade Certificate in the
appropriate Trade or National Apprenushlp .
Certificate in the appropriate trade or any
other recognised equivalent qualificationin

. the approptiate trade with at least 3 years

practical experience.
Place ot work VRC for Handncapped

Instructyr

Essential Qualification : 1) Graduate of a.
recognised University.

2) Diploma or certificate in commercial of
Secretariate Practice from.a recognised..
Institute.” . .
Deslrable : 1) Speed of 40 words per minute
in typing in English and 80 words per minute :

_ inshorthand.

Place of work : VRC for Handlcapped

5.0ne Vocational Instructor (Metal) :OBC (bg Desigriation of post (c) pay scale (d)
Pay : Rs. 5000-8000/- ture of dutics (e) Period of employment

Agartala, Tripura West - 799005. -
Age : 30 years.
Essential Qualifications : 1) tAatrculation
-or its equivalent.
2) National Trade Certificate in the.
appropriate trade or  National.

Apprenticeship Cerlificale in the appropriate

- trade or any oher recognised equivalent

qualification in the appropriate trade with at
least 3 years pracical exparicnce.
< VRC for Hancgiczpped,

Used :
J
Tis Seheduizd Trides

R N S T JE Y S

+ 8.Post applied for :

_8. Address (in full) :
-10. Whether SC/ST/OBC :

- ieategory:

. 18. Are you prepared to bé posted any

" Research (v) Publications.

. myL.o ..-d—:

AISL Al lndla Service Liabiity -
Format of Application Form -

1 Adverhsement No:
2. Senal Number of the post :

4. Name of the Employment Exchange w:th

Registratxon No.
5.NCO No.: ‘
6. Name (MrIMrs/Mlss) in Block Lettets :
7.Father's name :

9. Nationality :

11.Whether Ex-Serviceman (Yes/No) :

12 Whether Phys»cally handicapped (Yes/
No):

13. Whether beloggs to any priority

“'14. Date of birth (Chnstxan Era):
" 15. Langudge known :

‘16. Academ!cltechmcal/professnonal-
“qualifications (starting from Matriculationof*
equivalent examination (s) passed (b)
Dnvst_n and %age of marks (c) Board/

Univetsny (d) year of passing (e) subject

17¢ Experience (a) Name of the employer

from ;.0 il

() Last pay drawn.

whete in India (Yes/No) :
19. Any.additional information regarding (i (')
Qualification (u) Training (iii) Exponen"a (zv)

20.Exirat cummcular activities.

I solamnly deciare that tho statement rmda?'
by me Inthis form are comect to the bact of
'\j Fr linf.
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GOZERNMENT O F TRIPUR
SURB = REGIONAL EMPLOYMENT T"C‘*U NGE
1RPURA A(‘AR”‘PLA. '

at-oc't, ’sg\-ﬂo the th

BT B

KUSHRIZ Ps5, } ,_.99 Suporintendent (I/C).
-Jﬁ@ for'Hanaicqppc y ‘ Abhoyhuyar,: Minlstry of
Tphenrs) DGE&Q.pr?, if India ‘Agartala,
’.Dripura.w:zst“"' e SV DAL

A

.
LU B L B IR S Y

) Foma;‘ﬂigg of Application FPomn (5) against the vncanoy

[G8
.l Vecatlonal Instructoer,
. .."’."‘OIﬂ'v,.o'n'oﬂ.o.'.lo'..ooc | i
3 E. . .' '" ' $ v o 4 P e T s o0 o
7>OICNCet " C,E.E, Advertisement No ,,..X8/2200%x  15/2001,
"f ..c..cOOO.O.OO‘Mb.Aopcloootnoﬁooooc.ocooooau‘uoon::::::."
‘ . . . @
s ' I am to forward herewith Lf(i--a.. Nog (%) application
'T (S) dUIY filled in zs receiwdd from the cand ces( S) mentionad
‘under for taking necessary action pleaso.
Lot . :
Oul Narie oc t P A
i ho c;'hdidatesXa) jRegn No.  ts/7, s./C. | Rac-ork
y '& N.C. O, Noi__ - | 1
-4 . : |Exig /O.B.CQ . !
At e . ; !
| L 2 R - —-:»a - - - - :. Cee e i e } -
‘ = 3 ! 4 '
Y y : ¢

" e et o gt )

1, shri, Sudip Biswas, 773/93 o
XX %%

B .
, I 853.10
24 Shri, Ashis Acharjec. T 6247/92 . 0.8.C.

|
z
-

P A

- . . o’ x°1 40 -
Shri, Ranatosh Kre Deb, . 5580/95 0.B.Cs

Shrle Partha Sar;athi Gho:h,' 497/97 N o.B5C,

. x01 040

13 " ot . .

Termw
o

. o . .
- D -

®nglo s Ag stated - ' S Yours ﬂ"Lt ‘_‘11])

) : - . Sub- Eorgiqrg?dydeD*Q’“%?\s
g ' : Agart»ld Yripura West.

Ny Lo t-
The Rirsctorte of Guwemwzl of

= rmplOYPmﬂt PYFbgﬁq,, ol

of General Fmp:oymbn+ Training (M/0 Lakour) 14/11

House , shaid TMAN DPAYA Noawge TV 02 19 A4 &

——
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e
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: AQIAL RESER/ED
SAABAL

i Educational

B 4

: ISC/S Expu:ienq. ‘n)‘m;e‘"rec

} Q-g.-h./(

247401620101 Trde
: an*lgy;_du.;',ﬂ*f&*

; Technical Date of .Age as on
(Qualfffcation QualificationBirth 10.9.2001 ~18BC H4igh A by |
3 B I ) NS SRS ) N A € ORGSO
; e T BLE, B,E, 26,07.71 20 Yr.lmohth =
"*‘o‘ ww‘ ellala Stree ~Enginaerisy - Englneariw
wu«li a.rasanallur. Post Y 3 g ‘23

AT kst Mara

14, 02.80 21 Yea:s
LT .

»;ﬂl:hada Baba\ :1

rJ.balpuz.Mhy- ﬁr.a..h-wz 0oL,

‘4«5hri Sudip Bisway B.A, N,C.V.T, 24,04.72 29 Yeacs BBC 3 Yaars®
£6/0,Subhagh Ch,Biswas RTINS experlence
, ‘a\é% &Kg:ui # Tilla, TTue ey as casual
.’-'., artala workar .-
Tripnrb-%%qoégq ' Turner .
»(“ AN TS Rehaz) ;- B.Tech B.Tach, 101.03.76 :
ﬂ‘S/OiL&tr Ilobondu Mhu‘ju in in *
a»%i'féﬁf‘;éi’g‘“‘? 0. kel . Engine Ehgin
arh,PiC.lela . Bngineer gineer:
, s:m LoD bR 1 xi:u ' s .
] o~ AT PSSR . . . . _” -
| sgiBnot "ﬁmknmu-f G 5.54Ce NG,V T, 17.10.74. 2
M ?eas?ri'o-aoa New B Bom al) o Machinist '
- y K
;Ssoe;idnbad-béo np '
"Andrepradesh,’ o 7 7
79/‘531:&.31.&@;:43.0““. B.A, N,C,V. T 16,06.74 % 08c¥s Yoars  Distr
1st Yoar Fitter 2 Months ' axperiencs Empla
W%.Shrf maudu M, Uckude Craft &nstructor as craft Exe
Jowmala «OsGuirdha, = Tré. from ATI . Instructor Ehand
; Lakhaniy biat:s Bhandara Hyderabad S
.~:':H.xharutrar441 809, )
'*hr‘iW.R.Govinduajm S SsSLC N.C.V.T, 18.9.73 26 Year s
0; Shri‘:V;RaJa Manickam,
lw Kovil Street,. TXweN”
V.Ll udi; vill: & P,0, . -
| Thiruthua;,l?oondi ‘Telak,
| "*’3 > Thizuvarur,. 'Dut:‘runmdu-éu 718, ,
| 9,, Shri Dasari Rambabu " PG, N,CoV. T, 01,06.76 ‘Distruc
7:5/0, Late D.Kedari, : Fitter : o Employ:
-, Prghalada Purans, Qr.No.6-136/.L, L Exelan
Visakhapltnu District, Vigakr
ﬁndn Puduh Statc 7
07 Shri Brdj Bhusan Nishad, H.5.C.  N.GC.V,T, 25.04.71 30 Years  OBC. 9 Years
: §/0,8hri Ram Surat tshad, Tool & 4 Months . axperience
- C/O Shgpi V.8, Zunbro inning Die makor ‘o 4n Too_l’»?-
fé?%ﬁf«? {1 'SSﬁf Quarter, Type -III, : E 'i'e:“malger

3 , ATI Chunabhatti,
azpd.oo 022,

-DOE

Membar Secret
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’ COVERNMENT OF TIRIPURA
()l FICE Q1 THE SUB-DIVISIONAL OFFICER

(')C")V\‘MMYQ' e SUBDIVISION,

File NO'*-()—“-M/‘JJZ}"'ZY"/&/V/ / o ﬂ//c ; D S0

Ao -—(Q

i .
AN )\L LR ]
;

"T'his is to cenily that sri/ § n/xlit""??\rﬂ e

s/0.. 916‘ )1/1A et R

v1llugcé. '?’J”"‘q./[r in Sub-Division.... ( C!"\M'“” '

et eerb et e ra s [RURVRUUTURUURRRRRURRUUURRRURTRN B 1130 2 [o] FURUELAA Vovteol SUNRRRURLULORNENN IRV SURURTOY

\ .

community ( Sub-caste ) which is recognised us OBC in Tripura Ly the Seare Governiei

in the State of Tripura belongs to

vide Notification No.F, 6-74 /SCW / STATE /9/4859-5010 dated 8-3-95

2. Sri/ 5 A‘gﬁ'u’ OL‘LQ CQ ;md

S
. f . ¢
hisMer family ordlnunly resides in vxllugc ’\“”\‘ o e

.

N\
Freseerieessanessanessnsessassanessassassresnessnnenss UNACT Sub-vawion.........‘?.?‘{*. Mavis e of

District....... W S Trechune

in the State of Tripura.

i !
T 1~ Sy
Sl}.‘llJ'l' m\i Nt
Sub- l)l\l\lUH 1O

eQn

S" by .. Geescncsaiacas (besnansaasssncaasicssssttssccsanstacnn

W %fdnﬂbﬁxc trnn ordlnurlly uscd hiere wlll have the gamic mc.mlng as l:
vl

\ﬂ"”“' repie mm.umu ol lhc people's Act. 1950,
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aities au Other Bociqnrs Saooarnd i Tri

of the Stat: ~OBC Cordiipalo,

given Holow Lo ¢eneral inf oxriatien ¢

D‘ﬁl‘é.l’('.’l-ﬁﬁii»\”‘ Cit ‘.'7':"'-:“-‘ 0OR SCH.CASTES,
(PCs . AR
PAEDIF 1

..

g LF LA

—— T W maER A

The Coveriwient e EEY L DAVE recognised 46 Comnru~-

ara as pex recoiniendation
e list ofl Cormunitics deelared Uy

"\tc Govt. and the Tigx approved by fhe Centrnd Govi. ax:

[RP AR

s1. 1 Lot of onc Corvanitics % Sl. g Ligt of OBC Corsmnitivs
o, duclared by the State Gov t. ]

rer me

- -

1.
2.

(&}

6.
Te
8.
9.
104
114
12,
1%
144
15,
16,
17,
1€,
49,
20,

Achar ji (_Ganéli‘) ’ _' ' . e Badyak

farui, Barujibi - _ G, Bhar

No. Q approva by thie Condr
wne® dnan wew ey DR L el wn mws mes  bom ~e l- I-‘.-.L‘- . "

.

el

—— e wie m e Wt s PO i

-o--.p oo owm w0 [ i diind - T Dt

ar, Dhuli,
Nelbarchi, Sabdakar
. 3 2k ] L
Badyukar, Dhuli, . ¥

Napgar Cl..L , Saldaltar. o

. Baishnab
Baionhnab b Jarwd., Darulib i

Bangshi. o 4. Bouri

Bauri ‘ 6.4 Bhuii.j, Puiti
Bhar, Rajbhar | 7. Bin

Bhuni g, o gar - Bind

Bin ‘ ' é. Chouhan

shnuy )Y‘ly‘\ \nampu“.' - 10. Dosadh, Dousad

Bind : 11, Gara
- Chouhan 12, Garari
Dosadh, Desnd ' 15, Goula, GOE,
\

Gere Y. b
Garari ' . 15 Kondh
Giri : , 16, Kapoli

Goala, Gc»po, Tadav, Aheer 1. . Kam Wwlar, Konax

Neladin, Hallnda, o Lo 11, Xoiwid

L . B .
Jhawe 19,  Kunbhdkad, Kuwiax
Kandh . 50.  Hurti

LY
BT A S

Pounder 0 orLet
of the Centd il Govit.

Lenrtala.
Nok 20,095 = 201210 p.6-76/5CH/ 54T /94 baser, IS 10d.

. _ L ' o 4 A N/
- ©GOVBREED U LPURA 747\///9‘7[/}2/,’/
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Kar:akay, hnrar Han1vurt . i %"
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24 . Hot, Habte 1'
“ote 4
25.  Bapit, Shil ;
f\’{ufu. 26, W eyale '!
T Lghar , Co 2% Newadio( Linbe, 5ofenlsRad ) i
23{ Manilpuri ' 28+ Wundyo, Funin §
294 Tiarar . .. .29, ‘Pan. ‘ ﬂ‘
S05T Hoak . Rt - "u anici, ;":I:u.umzc i
Sl lat, Nativa _ o .“._31.' Pagi: " !
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bG e Governor of Trivura.

m

+ 4he Chief Minis-tor, TipuTs .
%0 the Hinister, Tripura.
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+ho: -hiﬁf{Socretary, Tripurds - o
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To : .
“ .. -’ The Assistant Director,
CUr Y Government of Indin, o U S gt Rl
. Ministry of Labour'& Employment (D.G.E.& T): &k
Vocational Rehabilitation Centre for Handicapped &l
Abhoynagar,Agartala , Tripura,West -;799005, 4 p-:

el
¥

Phone - 0381-2325632. ..+
Sir,
Dated 05-03-2003 on the subject mentioned above: ] am to inform you that
. bR H '
X . ’ .. - . . ‘ . .
Achuarjee” and Acharii (Ganuk) is the same surname of the communily
which has been declared as OBC in Tripura. This is for favour of your information.
Tﬂ)f iy, }
. -
VRN 3
\ A Ny
, . (M:L.Das)™. \ /
Dirccl_(:);ﬁ' for Wcllure of

Sch,Castes & QBCs, Tripura, Agartala.
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. Government of India
2 S Ministry of Labour (D.G.E & T)
457 Vocational Rehabilitation Centre for Handicapped
‘Abhoynagar, Agartala, foip}(m' west-799005

* E-mail: vreagartala@hub.nic.in
Phone:-2325632.

HaRawvd

VRC/ACT/EST/A-11019/ 9 sy | © " Dated:-20-08-2004

MEMORANDUM

_ S ‘On scrutiny of the service book of Sri Ashis Acherjee. 1t is seen that he was
" appointed to the post of Vocational Instructor (Metal) against OBC vacancy vide office order no
+ ~VRC/AGT/EST/A- 1019/1138-47 dated 22-07-2002 temporarily in the pay scale ol Rs 5000-
..~ 150-8000 and joined to the service on 22-07-2002. But as per the notification ol Government of

India for common list of OBC Sri Acherjee does not belong to OBC category and accordingly
his appointment to the post of Vocational Instructor (Metal), which is a post ol OBC category. is
wrong and thus deserves to be terminated forthwith. - :

N Under the above position, Sri Acherjee is asked to show-Cuuse as o why his
 appointmient should not be terminated after expiry of one month from the date of receipt of this
.memorandum. . o .

. o o | &Olg\w.

~* Sri Ashis Acherjee ‘ ' ' (P. Mondal)
" Vocational Instructor(Metal) Assistant Director (Rehab) 1/’
Vocational Rehabilitation centre Assigtant Director, (Rehab.,

for Handicapped _ @’/ - V.R. C. for Handicapped
Agential-799005 Agartala. Trivura

\}K{ N

1
i
'
P




Government of India
~ Ministry ofLabdur.(D.G.Ii & T) R A
Vocational Rehabilitation Centre for Handicapped 4 il

Pt Abhoynagar, Agartala, 1 ripura west-799005
E-mail: vreagartala@hub.nic.in
- Phone:-2325632.
VRC/AGT/EST/A-1 1019/2 s ¢, Dated:-20-09-2004
OFFICE ORDER

In continuation to the Memorandum No-VRC/AGT/ES T/A-11019/254 dated 20™
August 2004 and in pursuance of the proviso to sub rule (1) of Rule 3 of the Central Civil
Services (Temporary Service) Rules 1965 I, Shri Parikshit Mondal, Assistant Director (Rehaby in
charge: of Vocational Rehabilittion Centre for Handicapped, Abhoyrigar.Avartala herehy
erminate the lemporary services of Shri Ashis Acharjee.Vocational Insiructor (Nead) of this
“centre on 20" September 2004 afiernoon after examining his represcitinion submitted on 2™
September 2004 which is accepted and rejected for consideration, '

4 a0
To : )j/ ol‘)\ "I
Sri Ashis Acharjee ‘ : &fc_ (P. Mondal)
Vocational Instructor(Metal) Assistant Dircctor (Rch;‘xh)\ Ve
\‘/oczllion‘al Rehabilitation centre . _ Do e Mo,
far Handicapped , .o S
-Apential-799005 '

v
’

;SQ)'L‘J'&“D\ " -'-A - ia;'.(..a
@& :




Government of India
. Ministry of Labour D.GCE&T)
) - Vocational Rehabilitation Centre for Handicapped
Albﬁn@ynagar,AgarmHa Tripura west, 799005

"fRC/AGT/EST/A-l1025(@-)/(!32 ‘12_» - £:.20-07-02,

' OFFICE ORDER.

i .. As per recommendatlon of the D.P.C/SC hela on 21-01-207 and = ppioved vide DGET
lette ,-NO DGET—A-32012/5/2001-EE-II dated the 24" June 2002, St Ashis Acheiea 15 ber
“appointed temporarily as Vocational Instructor (Metal) in the pay seale of Rs 5000-3 56-8006/- phue
other allowances w.e.f 22nd July-2002 (Forenoon) in the \Vocaawxw w;.,ﬂm"nhmaw;rz Contre for
'Handicapped, Abhoynagar, Agartala, Tripura. The terms and conai it ghasl
govemed as mentioned in this Office Memorandum NO. VRC/AGH
3’ June 2002. ‘

‘

JFer His appomtment is pureiy temporary basis and his services shall stand terminaied o a0y
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(P, MONDAL)
SUPFERINTENDENT #e.
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Sn Ashis Acharjee.

S/0. Lt. Debendra Acharjee,
--C/O. Sri Swapan Acharjee.

Vill. Chandigarh,

P.O. Chandlgarh(Melaghar)

Dist. Tripura(W)

Pin-Code.799115.

C@py t0°
1) The Dy. Director General (EMP), Ministry of Labour (D.G.5 & T), New Delini - 1
2) The Pay & Accounts Officer, PAQ, DGET, New Deihi - i :0 001.
3) The Accounts Section, VRC for Handicapped, Agartala, Tripuira West.
4) Personal file and service book ot;h&person concerned.
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